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(iv) The National Service Act
has recently been passed
which contains a provision to
the effect that Graduate En-
gineers aged thirty years or
less shall have a liability to
be called up for National ser-
vice for a period of not more
than four years.

It is regretted that while giving an
answer to Unstarred Question No.
4379 on 14th December, 1972, in the
House, a mistake occurred in reply to
part (c¢) of the question that in place
of the words ‘more students’, the
words ‘Engineering Graduates' were
mentioned. When g similar Unstarred
Question No. 1665 came up for answer
in the Rajya Sabha on the 23rd
March, 1973, I had the occasion to
see the answer given to the earlier
question mentioned above and noticed
the error. Having detected the error.
I have come up to the House to cor-
rect if.

CORRECTION OF ANSWER TO

USQ NO. 5165 DATED 29-7-73 RE.

THE PURCHASE OF LIME STONE
FOR ROURKELA STEEL PLANT

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): After
Unstarred Question No. 51656 was re-
plied to on 28-3-73 a communication
was received from the Rourkela Steel
FPlant stating that some 2,000 tonnes
of blast furnace grade limestone were
also being purchased by them from
private sources to take care of certain
operational eventualities when it
would be difficult to depend solely on
limestone moved by rail from captive
mines,

2. When a similar question was
asked in the Rajya Sabha 11th May,
1973 and the reply for it was being
prepared it came to the notice of the
Ministry that the plant had not given
all the relevant information in the
first instance in reply to that Lok
Sabha question of 29th March, 1973
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and the subsequent communication
received contained information about
the purchase of a small quantity of
2,000 tonnes from a private source.

3. Unfortunately, the above addi-
tional information was not communi-
cated through oversight to the Lok
Sabha Secretariat subsequently before
the end of the last session.

While answering a question in the
Rajya Sabha on 11th May, 1973 it was
found that the reply given to Lok
Sabha Unstarred Question No. 5165
of 20th March, 1978 was incomplete.
To complete reply, the following may
be added between the second and
third sentences of that reply:-—

“The Rourkela Steel Plant also pur-
chased a small quantity of 2,000 tonnes
per month of BF grade limestone
from private sources to take care of
certain operational eventualities, when
it would be difficult to depend solely
on limestone moved by rail from
captive sources.”

12.04 hrs,

RE. ALLEGED SUPPRESSION OF
CIVIL LIBERTIES IN HARYANA
AND WEST BENGAL
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I gave an ad-

journment motion on West Bengal.

MR. SPEAKER: I have not allow-
ed it. I have called Prof, Madhu
Dandavate on the Calling Attention.

(Interruptions)

MR, SPEAKER: I cannot allow any
motion on a State matter. I request
you all not to compete with each
other in shouting.

(Interruptions)

MR. SPEAKER: No suggestion on

any matter which concerns States.
(Interruptions)
werw W@ g ¥ o

TO T § 99 &1 §IW TAAHE 9
wrr foredard § 7 a8 g T
& frqr Y 99 wr qgr #% amoar ?

(Interruptions)



197 Re. Situation in SRAVANA 4, 1895 (SAKA)

MR, SPEAKER: The courts are
there; you may go to the courts. Par-
liament is not sitting here to perform
judicial functions,

(Interruptions)

weow W . mTE gAY
AAFT@IE, P 452 qMH A a0
T QT & UL €A qET HY W @war
g7

(Interruptions)

SHRI PILOO MODY (Godhra):
We had a most unusual thing which
happened a few days ago. We have
had one of the two surviving Gandhi-
ans 1n thig country who spent their
whole lives in the pursuit of nonvio-
lence arrested on the ground that he
was likely to create violence.

MR. SPEAKER: Who arrested
them—Haryana Government or Cen-
tra] Government? I must be sure
whether you are raising a relevant
question.

ot wEw W awadt (arfaav):
weqe oY, "wAT ffr g ¥ qfaym
¥ SE  F wAATC gREa Agl
a9dY Y AT FATAG AW ATFAC TG
TT @W, ¥ wfau Ay gATET I
« wam oG arfema wmdwar
T gRTT FIY AWT STEAC )

Wy w0 ;. w faam
® gy QAT E W ard o rwAr
qa AT A AT F O T

ot wEw faget aoaat - aad
T wqwa A TE 2 )

MR. SPEAKER: We cannot take
up here each and every question.
Some arrests are being made by Har-
¥Yang Government and you are bring-
ing it in Parliament. How can 1
allow it? (Interruptions).

Haryana & West
Bengal
SHRI S. M. BANERJEE (Kanpur):
On a point of order. Sir, your con-
tention is that it is a Stale subject.
There are Central Government emplo-
yees 1n railways and posts and tele-
graphs department who are bound to
join this bandh ... (Interruptions).

MR, SPEAKER: There is no point
of order.... (interruptions).
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SHRI SHYAMNANDAN MISHRA
(Begusarail: OQur country has adop-
ted a Constitution. We have taken
oath to uphold the Constitution. The
basic freedoms, the civil liberties are
very fundamental to the functioning
of democracy. If the civil liberties
are being suppressed in some parts of
the country, what is the duty of this
Parliament of India? Sir, you were
pleased to say that it 15 g State matter
and that it cannot be taken notice of
by Parliament. If that is your rul-
ing, then the Parliament of India can-
not function.. (Interruptions) I
am referring to both Bengal and
Haryana. Could there be a more
glaring proof of the suppression of
civil liberties than that a votary of
non-violence like Acharya Kripalani
was not allowed... (Interruptions).

MR. SPEAKER: There is no point
of order. If something happens in
Haryana and you launch a morcha,
how is the Central Government com-
ing into the picture? I cannot allow
it. If instead of arresting you the
Haryana Government had welcomed
you, you would not have come here.

SHRI ATAL BIHARI VAJPAYEE:
We were arrested.

MR. SPEAKER: That is what I
said. If you went to Haryana against
the policy or legal prohibition of the
Haryana Government, what had Par-
liament to do with that? (Interrup-
tions).

SHRI PILOO MODY: May I ask
you whether the Haryana Govern-
ment is competent fo stop us from
going to “Haryana? (Interruptions)
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[Shri Piloo Mody]
According to your explanation, the
Haryana Government is competent to
stop us from going to Haryana.

MR. SPEAKER: If they stop you
1llegally, if they arrest you illegally,
the courts are there, (Interruptions).

SHRI PILOO MODY: There 1s the
Muguintenance of Internal Secunty Act
which is being indiscriminately used.
(Interruptions).

MR. SPEAKER: Kindly sit down
1f Mr. Piloo Mody starts speaking,
you gay, “No. He should sit down
and allqw others to speak.” JIf ano-
ther Member starts speaking, you say,
he should st down and allow Mr
Piloo Mody to speak. You leave it to
me. Mr, Piloo Mody, what happened
there related to Haryana and not to
the Umion Government,

SHRI PILOO MODY: I am talking
about the Union Government. The
MISA is a Union law. The MISA is
applied by the Union Government and
it is utilised against political oppo-
nents. Innocent students are put 1n
jail under the MISA for having
thrown stones or broken a glass pane
when the Mimster in Parliament and
out of Parliament has given a catego-
rical assurance that the MISA will
only be used in extreme cases where
national security itself is threatened..

MR. SPEAKER: In this particular
case, it is used by the State Govern-
ment and not by the Central Govern-
ment,

SHRI PILOO MODY: Let me finish.
What I am saying is that these repres-
give measures either through the
agency of the State Government..

(Interruptions)

MR. SPEAKER: This House is not
the proper authority to decide about
the application of law by States....
(Interruptions). What the Haryana
Government has done cannot be rais-
ed here.
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SHRI SHYAMNANDAN MISHRA:
Recently, the CRP was sent to settle
a factional fight at Alipore Duar bet-
ween two sections of the ruling Con-
gress. .. (Interruptions).

SHRI JYOTIRMOY BOSU: Sir,
under Central advice and through the
planning by Central Intelligence (also
the Research and Analysis Wing) and
by making use of CRP the West Ben-
gal Government have decided to deny
the right to freedom as guaranteed
under article 19 (a) and (b) of the
Constitution in that the peaceful
“bandh call” on 27th July, 1973, given
by politica] organisationg opposed to
the ruling party to show their resent-
ment on Government policy on high
prices . (Interruptions), food scar-
eity, cut in ration and many other
things, is being obstructed in a plan-
ned and violent manner by the gov-
ernmental machinery as well as by
mobilisation under Government patro-
nage of violent and armed rowdy
people and also by arresting political
workerg and by raiding trade union
and other offices and beating up of
their cadre. They have done a simi-
lar thing mn Karnal. We do not agree
to what they were saying in Karnal
but we disagree violently that the
Government should take the law in
their hands. This 15 a matter which
should be debated. The whole par-
liamentary democracy is in rack and
ruin. ... (Interruptions). You will be
done away with; we shall be done
away with; this House will be done
away with and Shrimat:
Gandhi.... (Interruptions). The whole
parliamentary democracy is being
destroyed by Shrimati Indira Gandhi.
She iz a fascist; she is a dictator. We
want a debate on this; otherwise; the
House is not going to move ... (In-
terruptions).

SOME HON, MEMBERS rose—

MR. SPEAKER: You are getting
up over matters which are not before
me and about which I have not allow-
ed anybody. I am passing on to the
next item. Shri Madhu Dendavate.
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SHRI M, EKALYANASUNDARAM
(Tiruchirapalli): On a point of order,
Sir. You have not given a ruling on
Shri Bosu's submission.

MR, SPEAKER: 1 did not hold 1t
in order. I have already told him.

SHRI M. KALYANASUNDARAM.
But you permitted him to speak

MR. SPEAKER. Whatever hap-
pens in a State cannot come up here
1 am sorry, I do not allow it.

SHRI JYOTIRMOY BOSU: Shn-
mati Indira Gandhi 1s doing all these
things smtting here.

MR SPEAKER' It cannot be so
common that every day you bring
forward an adjournment motion

SHRI A P. SHARMA (Buxar)
Bengal Bandh is out and out a politi-
cal movement. All the workers are
not going to respond to it. Whatever
Shri Bosu has said regarding West
Bengal Government is not at all cor-
rect

SOME HAN MEMBERS rose—

MR. SPEAKER: I cannot allow
any Member (Interruption).

ot vy fe@i () wmaw
wgw, WaT goar F vy qH &3
3T 1 qEY Wdardy &Y T W&
@Y | & Faw 80 TFw WA |
g

waw afiew e v sqe d ?
& ®& FT 7P 3, NRAT 1W¥OAT F
fe g1 o wiaT W, Afew o
TN MR E AT wrEE

PROF. MADHU DANDAVATE
(Rajapur): Sir, I want to use my
power of persuasion and not my lung
power. .. . (Interruption).

Bengal

Nt vy fawd  worw Wy,
w17 & w19 B wewla ¥ § S0
agar g oA ®WT W qEE AT
w§, W aww a frme g dfag
7 e 9TF wET S Hfeg )

ofr qhame fag wiew (Jgew )
s A oF T g difee

SHRI BHOGENDRA JHA (Ja-
nagar). We want a peaceful bandh
tomorrow in West Bengal. Nothing

happen.

MR, SPEAKER: If anything hap-
pens, (Interruptions) the courts are
there (Interruptions),

st qiemr fog wifew #ag
FX FTWT AEar a1 fF g oW
@ Fam @ frene Py
(smarr )

wgw "I ;| ar A wg
(vawav) . .,

st Rftwme fag wfew 7
3 AW FEETET AW ¥ WG E OE
frzdt fadlt (wwmm) ...

fear

wow Wy WR oF fawe
FIw Y agq ¥ ey

SHRI JYOTIRMOY BOSU: Kindly
ask the Home Minister to make a
statement. Let him assure the House
that they would do thejr best to pre-
<erve peace.

iy Wl - & g
gaars! fr M7 v & e gEw W
feed} wwx % &% sw wdwm] ?
mfer 7@ ofeade ¢ w0 & o
w4 W% WM § 3w ¥ wb g
W AW T EOH § IT I AgH
| wft ¥ g @ g aw
g | W T Aty & ween §
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A T FW AL AW o &
TG 9T T OF §) AT BT GAT WIT
W ama geEr Wiy )

ot wew fagrd . wwadr s
st wferare fag wfes £ gv @9 )

or Afiendey wfew  # oo
FgrErar f wamr a9 ¥ &4 X
WOy AN WO Wi, ST
fezwm & @t & oF AT foar 9t )

SHRI BUTA SINGH (Rupar)
They tried to mislead the people and
falled. Now they want to mislead the
House.

SHRI MUKHTIAR SINGH MALIK:
1 want to know from your Secreta-
riat whether that letter was received
because 1t wag never acknowledged
by your Secretariat or by yourself I
was never produced before a Mags-
trate. I was detained in Ambala jail

jlegally  (Interruptions). ~&¥ faar
fr fet afaeie & afrg 3% afafs-
o7 30w ¥ arv 7 HiE a1 wg A g |

waw Qe feawsr @34
Far 9 ?

off Wfeware fay wfew  wo
ABRE I L

o wew fagrd aoedy : AW B
dar war & fs gfamar @
30 fazdr A1 Q% foar §, o og=d
T fear

SHRI MUKHTIAR SINGH MALIK:
That letter was despatched through
the jail authorities. It has been en-
tered in the despatch register of the
Ambala Jai] ag well, I want to know
whether that letter was ever received
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by you or by your Secretariat be-
cause it was never acknowledged.
Today civil liberties in Haryang are

being trampled upon. (:awwW ¥) ¥ wrq

¥ qur v g fe g v fafads
¢ 1 1 5 OF g efte wro ) fazdt
fordy w90 ®1 s o = faa
a1 gfamm weide fefaw fos-
Thwr w1 i v L, W ag g
femrramgsr gt o€ ¢ Fr ag W1 WY
Friar§ ¥ dto q@o ¥ B A W
L

ga qr ag & s gfaam & wav
qifarie & Wad ¥ amw g frew
o (oo )

o w2 fagrdr woed) : ag o
fregre fer w4, ag wrver St
A

SHRI MUKHTIAR SINGH MALIK:
I would insist that you make a tho-
rough inquiry into the matter whe-
ther this letter was ever despatched
by the Haryana Government or not

wegw W€ 4-6-73 F)
wT Y wive gfd, @ afew w o
oNT AT § | (sqEwA)

MR. SPEAKER: These are not
points of order....(Interruptions),
I am not allowing you.

(Interruptions)

MR, SPEAKER: Your arrest was
duly intimated to me. ‘The following
communicatien addressed to the Spea-
ker, Lok Sabha was received on 14th
June 1973".

ot Rferae fag afew - o &
somar ot fe g @z geiwe &)
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T ury wgd g e gfamm £ &
Ffar s ? wromwargk
mfearde  agr @7 oF  AnTEY A9
FT q5 7

waw after @t &z ge-
fafrzws ¥ @M & =3 agr @9
ST 7

SHRI MUKHTIAR SINGH MALIK:
I am talking of my letter to you
from Ambala Jail. It was entered
in the register I want to know whe-
ther it was received by you. I never
got any reply to that (w}

weqw wfraw - waT F oy sz
FI ESAT 3 g AT AWY EEE Iq T
miRs &7 & W ()

ot qfeaie fay wfew g
TF TG FT Aq7 gIfEET F2 Al
YH ¥ ®i¥ | ¥g TS W Amar
drg ¥ aguvew @St gy At {1
qg ¥4 T THEIGR w41
(s

weuw W@ qFE X T
@E Y IR R I AN A7
I® g WAT A Y ATG AT M-
T A @y wew g fevAree
oFET Wg &F  wanT |

st Jienne feg wfew  =iw
ared

MR SPEAKER Please sit down.
I am not allowing you You are speak-
g without my permission Shri1 Ma-
dhu Limaye.

{Interruptions)

MR. SPEAKER. I have called the
next Member, Shri Madhu Limaye.
After that, nothing will go on record.
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ot my famd weme AghT,
¥ 2y fare ¥ oew wem, Afea e d
a8 I& AE 1 e ® @ s
g fe gl & svqw & g @t
gZar® g% ¥ IT 9T I, W@E
&N 7 A ww ¥ uF q@ FEAT
sgar § f& gfmrmr & geedwex
S W% gfra § qgr o ag aaw
faar & & wwrelt &1 a@r qeaE
o Ffaq s, a@awd aw
2 1 @ | wrw W amfear
TFear T g7 wrw # fafedw-
frr oFgart g ? s awE
IRY ¥ &, qurer a8 & § O ®@r
T KT F AN WA TG
arr 7 D e § @ o omwe
I I OmAT & 1 WEET qredy A
¢ a® e s ¥ fau sogar
g A TR F 9§ AT W
AT O F ST AHEAT a9 7T
A smar agr AT ¥ g
7t fegfs gmw g ot @ A g9
a7 FI A & W7 A F7 A{GHL
g1 a@ ¥ wrd ot gfere ¥ o5 7w
fear & . (emerarr )
MR SPEAKER: I am not allow=

ng

SHRI VASANT SATHE (Akola):
They make irrelevant statements in
the House. Can Inspector General of
Police be quoted to make a rule rele-
vant here’

s wew faget, wodt  serw
wgrew, awwafaw T @A § @
qregaifas ZM 97 WM TH SN
¥ i wratwr A ? avw-
eifgw gar oow &1 faug @ gfwmn
= g s ¥ fgg ot fel
¥ werk wTEr wigd ¥t | W
W A arawEY A@ IS O A
ferg W faa} & wd Y amar



207 Re. Situation in Haryana JULY 26, 1978 Purchase of Wheat

and West Bengal

weauw  wEEw v &
aanT §ar g Af A
x| (fTeemw) . & wa
WY A% T & faqe avarg ?

SHRI M. KALYANASUNDARAM -
I rise on a point of order. I want
to know whether this is the way mn
which the majority party wants to
cvonduct the House. They are holding
the House to ransom.

MR, SPEAKER: They have
the cue from you all right.

taken

SHRI M. KALYANASUNDARAM
The Chair must protect us.

MR.
what?

SHRI M. KALYANASUNDARAM -
I have received a telephone message
from Mr. Indrajit Gupta who had
gone to Calcutta, This morning  he
haq a talk with me on the phone. He
said thai even peaceful assembly n
Calcutta and other areas is disturbed
by rowdies and CRP is an idle specta-
tor.

MR. SPEAKER: It has very often
been stated in the House that the
CRP acts under the direction of the
State Government. So. why does the
hon, Member raise it every time?

SPEAKER: Protection for

SHRI KALYANASUNDARAM: He
has asked me to ralse it on the
floor of the House and to demand a
statement from the Home Minister. I
would, therefore, request you to re-
quest the Home Minister to make a
statement before the House adjourns
today, that there will be no distur-
bance or bloodshed in Bengal.

SHRI JYOTIRMOY BOSU: Are you
golng to call the Home Minister to
make a statement or not?

MR. SPEAKER: It is up to the
Home Minister, 1 am not giving zny
directions, 1 do not issue directions on
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matters which are State subjects. It

is up to the hon, Minister. If he likes,

he can come forward and make a

stafement.

SHRI SAMAR MUKHERJEE (How-
rah): Under the Ccnstituion, it is a
fundamental right to strike....

MR. SPEAKER: He may have fun-
damental right to strike as he likes,
but thn action is taken by the State
Government concerned. Let him not
raise the issue of fundamenmtal rights
on anything and everything.

SHRI SAMAR MUKHERJEE: 1t
this is the attitude, them we walk out
in protest. ..

‘MR. SPEAKER It 15 becommng
daily phenomenon,

SHRI M. KALYANASUNDARAM:
In view of the failure of the Home
Minister to make a statement, I walk
out mn protest.

MR SPEAKER: Now, Prof. Madhu
Dandavate.

(Interruptions) **

(Shri  Samar Mukherjee, Shri
Jyotirmoy Bosu, Shri M. Kalyanasun-
daram and some other Members then
Ieft the House.)

MR. SPEAKER: When I allowed ths
hon. Member, hls observation was 1c-
corded, but when I have not allowed
him, 1t has not been recorded. 1
have already called Prof. Madhu Dan-
davate. 1 am not allowing any other
Members. They are just disturbing the
House.

12.49 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REDORTED MOVE BY INDIA TO BUY 45
MILLION TONNES OF WHEAT rrom USA
AT EXOREBITANT RATES

MADHU DANDAVATE
Under rule 193, I call the

PROF.
(Rajapur):

**Not recorded.



